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1. M.KriSlifla prasad,Compilor.Off ice of the 
i.egional Dy. Director, CenS Las OperationS 
Paighat 

2 • j. Stanley S n.er &aj. -do- 

3. V. Madh1vx1, -do-

. Ke J. Grace, -do- 

5. indira Devi A.i.,do- 

6, E. B. .udaya Kumari, do- 	 Ap1icantS in O.A. 
409/92 

By Mt. P. .Sivan piilai 

• 	VS. 

union of India represented by Secretary 
to the Goverflmeflt,Ministry of Home 
Affairs, New e1hi 

Director of Census operations,erala 
Trivandrurn-3 	 Respondents in O.A. 

409/92 
by Mr. George C.P. Tharakan,SCGSC 

P.L..Antony.Mary Sadan, 
Kavil Pad, Paighit 	 Applicant in O.A 

By Mr. P. Sivan pjllai 	
1043/92 

Vs. 

1* union of India represented by 
Secretary to the Governrnnt 
Ministry of iome Affairs, 
New Delh.i 

2. Director of Census Qperitiofl3, 
KeralaTriVafldrum-3., 

RegionaL y. Director of Kerala 	Respondents in O.A. 
Census operation3,Pa1ght 	 1043/92 

By. Mr. KOdOth Sridharart,.ACGSC 

ORIER 

N. DHkRMADAN  

Both the applications were heard toget1r and disposed 

of by the comnn judgmeat #t the consent of the prt-ies. 

2. 	ApplicantS in these cases are perSonS engaged as 

Compilors in connection with the cenSuS operationS on the 

basis of an agreement. According to appLicants, before the 
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expiry of the period provided in the agrement, their 

services were terminated and re$oadentS refused to re-engage 

them even though work was avaiia1e. 

3. 	it is seen that some of the applicants have been 

re-.engaged on the basis of the dection5 of this Tribunal 

in the M.P. filed by them. 

4 • 	The learned counsel for respondents stated that 

the entire census operations in the Regional TabulatOfl 

centres are closed and there is no necessity of engaging 

the applicants for completion of cenSus work.. 

Since the establishment in which the applicants were 

originally engaged is closed, we are of the view that the 

'prayers in the original application cannot be granted. 

Accordingly, the applications are dismissed. 

Thern shall be no order as to costs. 
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